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CASE LAWS

ARBITRATION

National Seeds Corporation Ltd. Vs. National Agro Seed Corporation (India), Dated: 18.09.2026,
(MANU/SC/1047/2026; 2026 INSC 1017) 

The Supreme Court has observed that a mere deposit of an arbitral award amount in court does not
amount to payment or extinguish the award-debtor’s liability to pay interest. Interest liability
ceases only when the deposit complies with Order XXI Rule 1 of the Code of Civil Procedure, 1908, and
the amount is unconditionally available for withdrawal by the award-holder. 

Supreme Court: Court Deposit of Award Amount Does Not Automatically Stop Interest
Liability

Unison Hotels Private Limited Vs. IFFCO Tokio General Insurance Company Limited, Dated:
16.09.2026, (MANU/DE/6941/2026; 2026 DHC:7875-DB)) 

The Delhi High Court held that an arbitral award cannot be set aside solely because it was
delivered two years after being reserved. The Court said that delay, by itself, is not a ground for
setting aside an award under the Arbitration and Conciliation Act, 1996.

Delhi High Court: Mere 2-Year delay in arbitral award does not warrant setting aside
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CIVIL

Sukumar Mondal Vs. Union of India, General Manager, South Eastern Railway, Dated: 15.09.2026,
(MANU/WB/2151/2026) 

The Calcutta High Court held that a passenger’s negligence while boarding or alighting from a train
does not amount to a “self-inflicted injury” barring compensation under Section 124A of the Railways
Act, 1989.

Calcutta High Court: Negligence in de-boarding moving train not a ground to deny
compensation
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Case Laws

C O N S T I T U T I O N  

C R I M I N A L

M/S Balaji Formalin Pvt. Ltd. & Anr. Vs. Union Of India & Anr., Dated: 18.09.2026,
(MANU/SC/1042/2026; 2026 INSC 1009) 

The Supreme Court has struck down Rules 18A and 18B of the Maharashtra Poisons Rules, 1972,
which mandated adding bitterant and colourant to methanol sold to non-drug manufacturers, holding
in favour of methanol-based product manufacturers who challenged the requirement as affecting the
quality and usability of their products.

Supreme Court strikes down Maharashtra rules mandating additives in methanol 

Kartika @ Kirtan @ Kirtan Charan Jena & Anr. Etc. Vs. The State Of Odisha, Dated: 18.09.2026,
(MANU/SC/1043/2026; 2026 INSC 1015) 

The Supreme Court has acquitted four persons convicted in the 2001 murder of Dhruba Pradhan in
Odisha, holding that the prosecution failed to establish their guilt through direct or circumstantial
evidence and that the eyewitness testimony relied upon by the lower courts did not withstand
scrutiny.

Supreme Court: Acquits four in 2001 Odisha murder case

Deepak In JC Vs. State Govt. Of NCT Delhi, Dated: 17.09.2026, (MANU/SC/1038/2026; 2026 INSC
1008) 

The Supreme Court has acquitted a man convicted under Section 6 of the Protection of Children from
Sexual Offences Act, 2012 and Section 363 of the Indian Penal Code, 1860, holding that the statutory
presumptions under Sections 29 and 30 of the POCSO Act, 2012 are not absolute. The Court
observed that where the accused establishes material inconsistencies, contradictions and lack of
corroboration in the prosecution case, the presumption of guilt would no longer remain effective. 

Supreme Court Acquits Man in POCSO Case, Says Presumption of Guilt Is Not Absolute

Bharat Raj Meena Vs. Central Bureau of Investigation, Dated: 16.09.2026, (MANU/SC/1029/2026;
2026 INSC 999) 

The Supreme Court held that merely proving money was exchanged between a complainant and
an intermediary invoking a public servant’s name is insufficient to establish that the public
servant accepted a bribe.

Supreme Court: Bribe given to intermediary alone insufficient to establish public
servant's guilt under PC Act
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Union Of India & Ors. Vs. Col. Nc Isaac (Retd.), Dated: 15.09.2026, (MANU/SC/1022/2026; 2026 INSC
993) 

The Union of India challenged several orders of the Armed Forces Tribunal and High Courts that
granted disability pensions to retired military personnel whose medical boards had classified their
conditions as neither attributable to nor aggravated by service. The Supreme Court has observed that
the Entitlement Rules 2008 substantially maintain the claimant-protective framework of the
Entitlement Rules 1982, preserving the rule that the department bears the primary burden of
proof unless a claim is raised more than fifteen years after release. The court dismissed the appeals
on delay and merits, while clarifying that courts must give due weight to reasoned Medical Board
opinions and that claimants filing after fifteen years bear the burden of proving entitlement.

Supreme Court: Entitlement Rules 2008 retain claimant-protective framework for
disability pension

Orient Crafts Limited Vs. Commissioner of Income Tax, New Delhi, Dated: 18.09.2026,
(MANU/SC/1044/2026; 2026 INSC 1018) 

The Supreme Court has observed that premium received by assessees from the sale of export quotas
does not constitute income from exports, as the transaction does not generate foreign exchange.
Therefore, such premium cannot be treated as “income from export” for claiming deductions under
Section 80HHC of the Income Tax Act, 1961. 

Supreme Court: Export quota sale premium not eligible for Section 80HHC deduction

Pr. Commissioner of Income Tax, Central-1, Delhi Vs. Patanjali Ayurved Limited, Dated: 15.09.2026,
(MANU/DE/6866/2026; 2026:DHC:7806-DB) 

The Delhi High Court has criticized the Income Tax Appellate Tribunal (ITAT) for procedural lapses,
lack of transparency and undue haste in disposing of seven appeals filed by Patanjali Ayurved Ltd. The
Court observed that the ITAT, as the highest fact-finding authority, failed to address the
company’s contentions or discuss the issues arising in the appeals.

Delhi High Court Flags ITAT’s “Procedural Lapses” in Patanjali Tax Appeals

D E F E N S E

D I R E C T  TA X AT I O N

FA M I LY

Sri Prince Bansal Vs. State of West Bengal & Anr., Dated: 14.09.2026, (MANU/WB/2150/2026) 

The Calcutta High Court held that an amicable settlement of matrimonial disputes followed by
divorce by mutual consent under Section 13-B of the Hindu Marriage Act, 1955 is a valid ground
to exercise inherent powers and quash criminal proceedings under Section 498A IPC. 

Calcutta High Court:  Mutual Consent Divorce Justifies Quashing S.498A IPC Cruelty
Case under HMA
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L AW  O F  M E D I C I N E

M OTO R  V E H I C L E

Renu Deswal Vs. State of Haryana and others, Dated: 15.09.2026, (MANU/PH/6171/2026;
2026:PHHC:130156) 

The Punjab & Haryana High Court has declined to quash a complaint under the Pre-Conception and
Pre-Natal Diagnostic Techniques Act, 1994 holding that an officer-led inspection does not vitiate
proceedings if the District Appropriate Authority separately sanctions the complaint. 

P&H High Court:  Illegal search alone doesn't warrant quashing Pre-Natal Diagnostic
techniques act complaint

K Rashik Vs. National Insurance Company Ltd. And Another, Dated: 16.09.2026,
(MANU/SC/1027/2026; 2026 INSC 996) 

The Supreme Court held that under Section 166(2) of the Motor Vehicles Act, 1988, territorial
jurisdiction may arise where the claimant carries business, but not merely because the insurer
conducts business there. An insurer cannot be treated as a defendant solely to confer jurisdiction. 

Supreme Court: Insurer's Office Location Alone can't Confer Jurisdiction for Claim
under MV Act

Smt. Aparna Das & Anr. Vs. The State of West Bengal & Ors., Dated: 17.09.2026,
(MANU/WB/2147/2026) 

The Calcutta High Court has ordered the Child Welfare Committee to return a three-year-old to the
couple who had cared for him since shortly after birth, ruling that he was neither an orphan nor
abandoned under the Juvenile Justice Act, 2015. 

Calcutta High Court orders return of child to adoptive parents, says he was not
abandoned

P R O P E R T Y

The State of Telangana and Others Vs. M.A. Garden Function Hall and Others Etc., Dated:
16.09.2026, (MANU/SC/1033/2026; 2026 INSC 995) 

The Supreme Court held that lessees cannot challenge eviction through a writ petition when the
landowner trust’s challenge had already failed and its SLP was withdrawn. The ruling arose from
eviction proceedings involving M/s Kishan Chand Foundation Trust in Telangana.

Supreme Court:  Lessee Cannot Challenge Eviction After Landowner Withdraws Plea
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Case Laws

N A R C OT I C S

S E R V I C E

Abdul Rajik Vs. State of M.P., Dated: 16.09.2026, (MANU/SC/1034/2026; 2026 INSC 1001) 

The Supreme Court has set aside the 20-year-old convictions of two persons in an NDPS Act, 1985
case involving alleged possession of commercial quantity of charas, citing failure to establish the chain
of custody. The Court noted an unexplained five-day delay in FSL receipt, absence of identifying
marks on samples, missing maalkhana exit entry, non-examination of the carrier Constable, and
non-compliance with Section 52-A of the NDPS Act, 1985. 

Supreme Court: Unexplained 5-Day Delay, S.52A Breach of NDPS Act

The Bharat Sanchar Nigam Limited And Another Vs. G.N. Mani Ravinder And Others Etc., Dated:
17.09.2026, (MANU/SC/1037/2026; 2026 INSC 1007) 

The Supreme Court has observed that "The employee does not acquire any vested right for being
considered for promotion in accordance with the repealed rules in view of the policy decision taken by
the Government. There is no obligation for the Government to make appointments as per the old rules in
the event of restructuring."

Supreme Court: No Vested Right to Promotion Under Repealed Rules After
Restructuring

L A N D  AC Q U I S I T I O N

Sunita Lahu Panchpande Vs. The District Collector & Ors., Dated: 16.09.2026,
(MANU/SC/1028/2026; 2026 INSC 1002) 

The Supreme Court upheld the cancellation of an Anganwadi Supervisor’s appointment in
Maharashtra, holding that appointment to a public post in disregard of advertised qualifications
amounts to fraud on the public.   

Supreme Court: Appointment Contrary to Recruitment Advertisement Constitutes
Fraud on Public

Dr. Swapan Garain Vs. Tata Institute of Social Sciences & Ors., Dated: 16.09.2026,
(MANU/MH/5880/2026; 2026:BHC-AS:37817-DB) 

The Bombay High Court has quashed a professor’s compulsory retirement, holding that creating an
unauthorised WhatsApp group cannot by itself justify removal, even where the group allegedly
facilitated placements in exchange for financial considerations. 

Bombay High Court: Unauthorized whatsapp group can't justify compulsory retirement
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T R U S T  A N D  S O C I E T I E S

Kutubuddin Fakruddin Faruqui & Ors. Vs. The Gujarat State Waqf Board & Ors., Dated: 14.09.2026,
(MANU/GJ/2284/2026)
  
The Gujarat High Court has observed that an inquiry into a shrine’s original religious character does
not violate the Places of Worship Act, 1991. It upheld Waqf authorities’ finding that the Patan shrine
belongs to the Dawoodi Bohra community and approved its renaming. 

Gujarat High Court: Waqf board inquiry into religious character not barred by places of
Worship Act



NEWS IN BRIEF

The Delhi High Court has directed the Reserve Bank of India to mediate a dispute
involving PayU Payments, Yes Bank, ICICI Bank and Visa over merchant
classification, tasking a senior payments-sector officer with resolving it within 30
days. 

14.09.2026  

The Delhi High Court has censured Delhi University, the Centre and Delhi Police for
failing to curb violence and vandalism during DUSU elections, cautioning that
persistent violations of court directions and Lyngdoh Committee recommendations
may stall results. 

17.09.2026 

The Kerala High Court has instructed the State’s High-Level Monitoring Committee
to furnish monthly compliance reports detailing measures undertaken by local
bodies to curb stray dog attacks, in accordance with the Supreme Court’s
directions. 

16.09.2026  

The Supreme Court has observed that once a decree for specific performance is
executed through a sale deed and delivery of possession, the completed
transaction cannot be reversed by granting an enhanced monetary refund merely
to “settle equities.”  

15.09.2026 

The Allahabad High Court has observed that religious conversion alone does not
automatically end Scheduled Tribe status. It said ST identity must be determined on
facts such as customary practices, social organisation, community life and
acceptance by the tribal community. 

The Kerala High Court has granted police protection to journalist Aparna Kurup
after she received threats for hosting a debate on remarks about women by Sunni
scholar Kanthapuram AP Aboobacker Musaliar, directing the Ernakulam Town
South SHO to ensure her safety.

14.09.2026 

B A N K I N G

C I V I L

14 - 19 Sept 2026

The Central Consumer Protection Authority has levied Rs.10 lakh penalty on
Xboom Utilities and ordered it to cease advertising anti-drone systems and jammers
without prominently stating mandatory regulatory approvals and licensing
requirements.

17.09.2026  

C O N S U M E R  



C R I M I N A L  

C O N T E M P T  O F  C O U R T  

C U S TO M S  
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News  in Brief

The Delhi High Court has directed the Central Bureau of Investigation (CBI) to
issue a Red Corner Notice through Interpol to trace an individual accused of
making scandalous and derogatory allegations against the judiciary and Indian
courts. 

18.09.2026 

The Delhi High Court has commenced contempt proceedings against a Tihar Jail
Superintendent for allegedly flouting its direction to release an undertrial on parole,
observing that the conduct amounted to a blatant misuse of authority.

15.09.2026 

The Calcutta High Court has held a plea challenging Customs’ classification of
imported adult sex toys as prohibited goods maintainable, observing that
subjective morality cannot curtail fundamental trade rights merely because an
alternative statutory remedy exists. 

14.09.2026 

The Allahabad High Court has refused anticipatory bail to Railway Protection
Force personnel accused in an alleged custodial death, remarking that the “plague
of custodial death does not appear to be abating.” 

The Allahabad High Court has asked the Uttar Pradesh Director General of Police
to consider mandating audio-video recording of witness statements under Section
180 BNSS, observing that the measure would enhance transparency and fairness in
criminal investigations.  

The Kerala High Court has affirmed the Juvenile Justice Board’s decision allowing
escorted movement of children in conflict with law for evidence collection in the
Karuvatta murder case, involving the alleged killing of a 67-year-old man by his 13-
year-old granddaughter and three other minors. 

15.09.2026 

The Punjab and Haryana High Court has quashed charges under Sections 4 and 5
of the Immoral Traffic (Prevention) Act, 1956 against a woman, holding that merely
sustaining herself through her own prostitution earnings does not constitute illegal
trafficking. 

The Punjab and Haryana High Court have quashed criminal proceedings against
a medical device maker and its directors, ruling that “Heart Lung Pack” had not
been legally notified as a “drug” under Section 3(b)(iv) in 2010. 

14.09.2026 



E N V I R O N M E N T  

P R O P E R T Y  

S E R V I C E  
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News  in Brief

The Supreme Court has urged the Gujarat High Court to commence Suo motu
proceedings to trace victims of the Dahej industrial blast and facilitate
compensation under the National Green Tribunal’s ruling, which was subsequently
upheld by the apex court.

16.09.2026 

The Madras High Court has ruled that merely withholding support from a father
after obtaining his self-acquired property does not entitle him to maintenance
under Section 125 CrPC, where he is not reduced to vagrancy or destitution. 

16.09.2026  

The Supreme Court has observed that the exclusive right to catch and take fish is a
benefit arising out of land, making the three-year instrument a lease of immovable
property subject to compulsory registration and stamp duty under Section 17(1)(d)
of the Registration Act, 1908. 

15.09.2026 

The Madhya Pradesh High Court has affirmed timescale pay benefits for
veterinarians on par with Medical Officers and Dental Surgeons, observing that their
professional services cannot be undervalued, with such pay involving periodic
increments from the minimum to maximum scale. 

15.09.2026 



NOTIFICATION UPDATES

CENTRAL

SEBI is extending the Samuhik Prativedan Manch, a technology-based common reporting
platform, to members of Clearing Corporations to streamline compliance reporting and reduce
redundancy. This initiative aims to enhance operational efficiency and reduce compliance costs for
market intermediaries.

Press Release No.: 58/2026, Dated: 17.09.2026, MANU/SPRL/0051/2026  

The Income-tax (Fourth Amendment) Rules, 2026, introduced by the Central Board of Direct Taxes,
amend various rules within the Income-tax Rules, 2026, including changes to digital signature
requirements, sub-rule modifications, and updates to forms for valuer and income-tax
practitioner registrations. These amendments aim to streamline processes and update regulatory
requirements under the Income-tax Act, 2025. 

Notification No.: 120/2026, Dated: 17.09.2026, MANU/CBDT/0125/2026 

The notification exempts low-value export consignments, with a Free-on-Board value not
exceeding Rs. 3,00,000, from the requirement of obtaining a Registration-cum-Membership
Certificate (RCMC) or Certificate of Registration to promote small value exports through various
channels.

Notification No.: 36/2026-2027, Dated: 15.09.2026, MANU/DGFT/0168/2026 

UPI transactions remain free for all person-to-person transfers and 96% of merchant transactions,
with charges applying only to specified merchant transactions above Rs. 2,000. The framework
aims to ensure UPI's sustainability while protecting individuals and small merchants from additional
costs.

Press Information Bureau, Dated: 15.09.2026, MANU/PIBU/1110/2026 

The document outlines the procedure for registration of reporting entities and submission of Form
No. 98 under rule 160 of the Income-tax Rules, 2026. It details the steps for obtaining an ITDREIN,
submitting Form No. 98, correcting inaccuracies, and deleting reports, along with security and
archival policies. The notification is effective from mid-September 2026, with previous reporting
continuing under earlier rules.

Notification No.: 03/2026, Dated: 15.09.2026, MANU/CBDT/0124/2026 

S E C U R I T I E S  A N D  E X C H A N G E  B OA R D  O F  I N D I A  

M I N I S T R Y  O F  F I N A N C E  

M I N I S T R Y  O F  C O M M E R C E  A N D  I N D U S T R Y
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Notification Updates

The Telecom Regulatory Authority of India (TRAI) has withdrawn its 2013 order requiring
broadcasters to report the duration of advertisements on TV channels. This follows the
government's removal of the 12-minute advertisement ceiling per hour, aiming to promote fair
competition and ease of business in the broadcasting sector.

Order No.: RG-7/1/(1)/2023-B AND CS (1 AND 3), Dated: 14.09.2026, MANU/TRAI/0122/202

The Department of Consumer Affairs is expanding the network of Government Approved Test
Centres (GATCs) to enhance the Legal Metrology verification infrastructure across India. This
expansion includes broadening the scope to cover 23 categories of instruments and aligning State
GATC Rules with the amended central framework. The initiative aims to improve consumer protection
and ease of doing business by enabling technically competent private institutions to supplement
State Legal Metrology Departments.

Press Information Bureau, Dated: 15.09.2026, MANU/PIBU/1109/2026 

The Bureau of Indian Standards has amended the Hallmarking Regulations, 2018, revising the
hallmarking fees for gold and silver articles. The new fees are Rs. 75 per gold article and Rs. 35 per
silver article, with minimum consignment fees prescribed for both. These amendments are
effective from 14.09.2026, the date of publication of the notification in the Official Gazette.

Notification No.: BS/11/05/2018, Dated: 14.09.2026, MANU/CAFF/0246/2026 

The Ministry of Commerce and Industry is seeking comments on proposed amendments to the Rules
of Origin (Non-Preferential) in the Handbook of Procedures, 2023. The amendments aim to define
the criteria for determining the origin of goods for both exports and imports, and outline
procedures for obtaining Non-Preferential Certificates of Origin. Stakeholders are invited to review
the draft and submit feedback within 15 days. 

Trade Notice No.: 27/2026-2027, Dated: 14.09.2026, MANU/DGFT/0167/2026 

The Directorate General of Foreign Trade has extended the deadline for surrendering unutilised
TRQ quantities allocated for importing 10 Lakh MT of raw sugar. TRQ holders can now surrender
unutilised quantities by the end of September 2026, with a fee of 0.5% of the CIF value. All other
conditions from the previous notice remain unchanged.

Public Notice No.: 30/2026-2027, Dated: 14.09.2026, MANU/DGFT/0166/2026 

India and MERCOSUR signed the First Additional Protocol to their Preferential Trade Agreement
to facilitate electronic Certificates of Origin, promoting paperless trade and modernizing customs
procedures. This initiative aims to reduce transaction costs and improve trade efficiency between
India and MERCOSUR countries. 

Press Information Bureau, Dated: 14.09.2026, MANU/PIBU/1108/2026 

T E L E C O M  R E G U L ATO R Y  AU T H O R I T Y  O F  I N D I A  

M I N I S T R Y  O F  C O N S U M E R  A F FA I R S ,  F O O D  A N D  P U B L I C  D I S T R I B U T I O N  
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Notification Updates

MINISTRY OF LABOUR AND EMPLOYMENT 

The Ministry of Labour and Employment has set a monthly wage ceiling of Rs. 25,000 for social
security benefits under Chapter III of the Code on Social Security, 2020, superseding a previous
notification. The revised wage ceiling is effective from 17.09.2026, the date of publication of the
notification in the Official Gazette.

Notification No.: SO5109(E), Dated: 17.09.2026, MANU/LABR/0145/2026 
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Notification Updates

STATE
LAW AND LEGISLATIVE AFFAIRS 

The Manipur Town and Country Planning (Sixth Amendment) Act, 2026, introduces Interim
Master Plans, allowing construction and development approvals to proceed for up to eighteen
months before final Master Plans are published. This prevents project stagnation for real estate
developers, infrastructure promoters, and industrial units. However, projects must align with
interim zoning regulations, and stakeholders must participate in the mandatory one-month
public objection window to secure timely clearances. Affected entities should immediately review
pending land-use applications to leverage this interim approval pathway and ensure strict adherence
to the eighteen-month validity timelines.

Notification No.: Leg/4/2026-SEC-LAW, Dated: 14.09.2026, MANU/SNMR/0139/2026

The Manipur Goods and Services Tax (Tenth Amendment) Act, 2026, formally permits suppliers
to issue post-supply credit notes for discounts, provided the recipient reverses the attributable
input tax credit. This aligns state law with recent central amendments, significantly easing
compliance for manufacturers, distributors, and retailers managing secondary discounts,
volume incentives, and year-end rebates. Finance teams must ensure credit notes are accurately
linked to original invoices to avoid litigation. Businesses should immediately update their ERP systems
and vendor agreements to automate post-supply discount tracking and ensure seamless input tax
credit reversals.

Notification No.: 2/13/2026-Leg/L, Dated: 14.09.2026, MANU/SNMR/0141/2026 

The Manipur Right to Business and Investment Facilitation Act, 2026, replaces the previous
single-window framework with a risk-calibrated model, granting low- and medium-risk MSMEs
deemed approvals and In-Principle Approval Certificates via self-certification, alongside a three-
year moratorium on pre-inspections. While this accelerates market entry, it imposes severe
penalties, including fines up to ₹5 lakh and operational bans, for false declarations. Corporate
compliance teams must rigorously assess operational risk scores to avoid regulatory fallout.
Businesses should immediately migrate their compliance workflows to the new Unified Business
Facilitation Portal and audit their self-certification affidavits. 

Notification No.: Leg/2/2026-SEC-LAW, Dated: 14.09.2026, MANU/SNMR/0138/2026

The Manipur Fire and Emergency Service Act, 2026, imposes stringent fire safety mandates on
commercial, industrial, and institutional property owners. It requires multistoried buildings and
special occupancies exceeding 500 square meters to obtain mandatory Fire Safety Certificates,
renewable every three to five years. Crucially, designated facilities must appoint a qualified Fire
Safety Officer and submit bi-annual compliance maintenance reports, failing which owners face
severe penalties or facility closure. Affected entities should immediately initiate the appointment of
certified Fire Safety Officers and apply for Fire Safety Certificates to prevent operational disruptions. 

Notification No.: 2/3/2026-Leg/L., Dated: 14.09.2026, MANU/SNMR/0140/2026 
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Notification Updates

TAXES 

LAW 

The Kerala Manufacture and Sale of Stamp (Amendment) Rules, 2026, triples the maximum
stamp paper sale limit for licensed vendors from ₹1 lakh to ₹3 lakh. This regulatory shift
streamlines the execution of medium-value commercial transactions, lease deeds, and financial
instruments, eliminating the need for cumbersome government treasury processes or e-stamping
workarounds.  

Notification No.: G.O.(P)No.83/2026/TAXES. Dated: 15.09.2026, MANU/SNKR/0153/2026 

The Registration (Bihar Amendment) Act, 2026 mandates compulsory registration of any
"Conversion Deed" changing agricultural land to commercial use in Bihar. This imposes strict
documentation requirements on businesses acquiring such land, rendering unregistered
conversions legally vulnerable. Affected entities should formally register all land-use conversion
documents immediately.

Notification No.: L.G.-01-19/2026-7582/Leg., Dated: 15.09.2026, MANU/SNBH/0229/2026 
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International Updates

Draft fifth edition of corporate governance principles released for consultation 

The Advisory Group on Corporate Governance has released the draft 5th edition of the Australian
Securities Exchange Corporate Governance Principles and Recommendations, proposing updates to
Australia's corporate governance framework. The revised draft largely preserves the existing governance
structure while simplifying several provisions and reducing duplication with legislative requirements. The
familiar "if not, why not" reporting model has been retained, alongside the existing eight governance
principles. Subject to final approval by the Australian Securities Exchange Limited Board, the updated
framework is expected to apply to financial years commencing on or after 1 July 2027. The proposed
reforms seek to encourage practical governance, transparent corporate reporting, and greater
flexibility while discouraging a purely check-box compliance approach.

Canada issues guidance on employee training obligations for digital accessibility 

The Employment and Social Development Canada has released new guidance explaining the employee
training requirements introduced under the Regulations Amending the Accessible Canada Regulations
(Digital Technologies Accessibility Regulations), 2025 made under the Accessible Canada Act, 2019
The guidance clarifies that, from 5 December 2027, federally regulated organisations covered by the
Regulations must identify employees involved in the development, maintenance, or procurement of digital
technologies and provide them with appropriate accessibility training. While the Regulations do not
prescribe a specific training format, organisations are encouraged to adopt effective learning methods
such as workshops, webinars, or self-paced programmes. The guidance places significant emphasis on
digital accessibility, employee training, regulatory compliance, and the elimination of accessibility
barriers in information and communication technologies. 

Federal Court confirms strict timing rules for cancelling transferred tax losses 

The Federal Court of Australia has ruled in Evolution Mining Limited v Commissioner of Taxation
[2026] Federal Court of Australia 935 that a taxpayer could not validly cancel the transfer of tax losses
because the statutory election was made after the legally prescribed timeframe. The dispute centred on
the interpretation of Section 707-145 of the Income Tax Assessment Act 1997 (Commonwealth),
which regulates the cancellation of transferred tax losses within consolidated corporate groups. The Court
concluded that once the statutory deadline had expired, the taxpayer's subsequent election recorded in its
tax return could not reverse the earlier transfer. The judgment reinforces the importance of statutory
interpretation, legislative purpose, and strict compliance with prescribed timelines when exercising
rights under Australia's taxation framework. 
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International Updates

Healthcare & Life Sciences 

Leisure & Tourism 

Supreme Court upholds dosing regimen patent and clarifies medical treatment patentability 

The Supreme Court of Canada has delivered its judgment in Pharmascience Inc. v. Janssen Inc., 2026
Supreme Court of Canada 26, confirming the validity of Janssen's patent relating to a dosing regimen for
the schizophrenia treatment paliperidone palmitate. The Court rejected the argument that the patent
constituted an unpatentable method of medical treatment, holding instead that the claimed invention
satisfied the requirements for patent protection under Canadian law. In reaching its decision, the Court
reaffirmed that although the doctrine excluding certain medical treatment methods from patentability
continues to exist, it did not apply to the patent in dispute. The judgment provides important guidance on
patent eligibility, pharmaceutical innovation, medical treatment claims, and the scope of Canadian
patent law. 

Ontario Court of Appeal permits international player pooling for regulated online gaming 

The Ontario Court of Appeal, in Reference re iGaming Ontario, has confirmed that Ontario may lawfully
allow players within the province to participate in regulated online peer-to-peer gaming with players
located outside Canada. The Court held that such arrangements remain consistent with Section 207(1)(a)
of the Criminal Code provided that iGaming Ontario continues to conduct and manage the Ontario
portion of the gaming scheme. According to the Court, the physical location of all participants is not
determinative so long as Ontario retains effective regulatory control over gaming activities offered to
residents. The ruling clears the way for the possible introduction of international pooled liquidity, cross-
border online gaming, and expanded peer-to-peer gaming markets, subject to future policy decisions
and any further judicial proceedings. 

Construction 

CHINA

China introduces new judicial interpretation to strengthen construction contract dispute resolution
 
The Supreme People's Court of the People's Republic of China has issued the Judicial Interpretation
(II) on Issues Concerning the Trial of Construction Project Construction Contract Disputes, which
came into effect on 30 June 2026. The new interpretation updates the legal framework governing
construction contract disputes and seeks to address persistent industry concerns, including affiliation
contracting, illegal subcontracting, and breaches of tendering requirements. It also establishes a
coordinated enforcement mechanism that connects civil adjudication, administrative enforcement, and
criminal oversight, ensuring greater consistency in regulatory action. The reforms are expected to
influence construction compliance, contract management, dispute resolution, and overall industry
governance by promoting greater accountability and strengthening enforcement standards across the
construction sector.
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Patents 

Thailand and China strengthen cooperation to improve intellectual property enforcement 

The Government of Thailand has approved a draft Memorandum of Understanding with China's market
regulatory authority to enhance bilateral cooperation in the enforcement of intellectual property rights.
The proposed arrangement provides for greater information sharing, administrative coordination, and
capacity building between enforcement authorities but does not create a direct mechanism for rights
holders to initiate cross-border enforcement actions. Businesses operating across both jurisdictions are
encouraged to strengthen their cross-border intellectual property strategies by securing separate
registrations for trademarks and patents in China, maintaining ownership records, and reviewing
contractual protections with manufacturers and distributors. The initiative reflects a broader policy
commitment to improving intellectual property enforcement, cross-border cooperation, and protection
against counterfeit goods, particularly in industries heavily dependent on international trade and
electronic commerce. 

Immigration 

Japan prepares for transition to new training and employment system for foreign workers 

Japan is preparing to replace its long-standing Technical Intern Training Program with a new Training
and Employment System, which will become fully operational on 1 April 2027 pursuant to Act No. 60 of
2024, amending the Immigration Control and Refugee Recognition Act and the Act on the Proper
Implementation of Technical Intern Training for Foreign Nationals and the Protection of Technical
Intern Trainees. Unlike the previous framework, which primarily focused on international skills transfer,
the new system is designed to address labour shortages while promoting human resource
development and long-term workforce stability. Businesses employing or planning to recruit foreign
workers are expected to review their existing employment practices and prepare for the revised regulatory
framework, which seeks to balance workforce development, career progression, and labour market
needs through a more transparent and structured immigration system.

E-Commerce 

JA PA N  

Vietnam issues new e-commerce decree affecting foreign investors and digital platforms 

Vietnam has introduced Decree No. 248/2026/ND-CP, which came into force on 1 July 2026,
establishing a revised legal framework for electronic commerce that will significantly affect foreign
investors and foreign-invested enterprises operating in the country. The Decree expands the licensing
regime by introducing new categories of intermediary electronic commerce platforms while imposing
additional market access, registration, and operational compliance requirements on foreign platform
operators. It also strengthens obligations relating to seller identity verification, consumer protection, tax
administration, and market supervision to improve transparency across digital marketplaces. The
reforms form part of Vietnam's broader strategy to modernize its electronic commerce sector and create a
more robust regulatory environment for cross-border digital business. 
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MALAYSIA

Company & Commercial 

Competition & Antitrust 

Artificial Intelligence 

Federal Court clarifies when company directors can also qualify as employees 

The Federal Court of Malaysia, in Acexide Technology Sdn Bhd & Anor v Chang Heng Keong & Anor
[2026] CLJU 2221, has delivered an important judgment clarifying the circumstances in which a
company director may simultaneously hold the status of an employee. The Court reaffirmed that
occupying both positions is legally permissible while explaining how the Companies Act 2016 and the
Industrial Relations Act 1967 should be interpreted together. The dispute arose after two directors were
removed from the company and subsequently pursued claims alleging unfair dismissal under Section 20
of the Industrial Relations Act 1967. The ruling provides significant guidance on dual capacity
employment, director-employee relationships, corporate governance, and the legal rights available to
directors who also perform employment functions within a company. 

Malaysia approves major reforms to strengthen competition law framework 

The Dewan Rakyat has passed the Competition (Amendment) Bill 2026 and the Competition
Commission (Amendment) Bill 2026, introducing significant reforms to Malaysia's competition law
regime. The amendments expand the scope of the Competition Act 2010 by extending its application
from commercial activities to commercial or economic activities, while also removing the distinction
between horizontal agreements and vertical agreements in relation to anti-competitive conduct. The
legislation further strengthens the investigative and enforcement powers of the competition regulator and
broadens procedural safeguards and appeal mechanisms. In addition, the amendments propose
renaming the regulator as the Malaysia Competition Commission, reflecting a wider effort to enhance
competition enforcement, institutional governance, and market regulation across the country.

Malaysia proposes comprehensive artificial intelligence governance legislation 

Malaysia's National Artificial Intelligence Office has released a public consultation paper proposing a
new Artificial Intelligence Governance Bill, marking the country's first dedicated legislative framework
for regulating Artificial Intelligence systems. The proposed Bill adopts a risk-based regulatory approach
and would apply throughout the lifecycle of Artificial Intelligence systems developed, deployed, or used
within Malaysia, including certain systems operated by foreign entities. The framework introduces guiding
principles centred on human dignity, transparency, accountability, safe and secure use, and data
governance, while imposing obligations proportionate to the level of risk associated with each Artificial
Intelligence system. The proposal represents a significant step towards establishing a structured legal
framework for Artificial Intelligence governance, responsible innovation, and regulatory oversight as
Malaysia advances its long-term digital strategy. 
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S I N G A P O R E  

Arbitration & Alternative Dispute Resolution 

Arbitration & Alternative Dispute Resolution 

Information Technology & Data Protection 

High Court reinforces limited judicial interference in arbitral awards 

The General Division of the High Court of Singapore, in JXC Pte Ltd v Thye Chuan Engineering
Construction Co Ltd [2026] SGHC 100, has reaffirmed Singapore's strong non-interventionist approach
towards arbitral awards. The Court dismissed an application seeking to set aside an arbitral award on the
ground of breach of natural justice, holding that the arbitral tribunal was entitled to consider invoices
issued to a related company where the parties had treated the entities interchangeably during project
execution. The judgment emphasizes that courts will not interfere with arbitral decisions merely because
parties disagree with the tribunal's factual findings. The ruling strengthens confidence in arbitration,
party conduct, construction disputes, and the principle of finality of arbitral awards, while recognizing
the practical realities of complex commercial projects. 

Court directs Securities and Exchange Commission to reconsider arbitration rule petition 

The United States Court of Appeals has ruled that the Securities and Exchange Commission acted
arbitrarily in rejecting a petition seeking the withdrawal of certain Financial Industry Regulatory
Authority arbitration rules. The dispute involved a broker-dealer challenging Financial Industry
Regulatory Authority Rule 2268, Financial Industry Regulatory Authority Rule 12200, and Financial
Industry Regulatory Authority Rule 12204, arguing that they conflicted with the Federal Arbitration
Act. The Court held that the Securities and Exchange Commission failed to provide a reasoned
explanation addressing the substance of the petition, thereby falling short of the requirements under the
Administrative Procedure Act, 1946 While the Court did not invalidate the existing rules, it directed the
regulator to reconsider the matter through a proper decision-making process, reinforcing the importance
of reasoned administrative action, arbitration, and regulatory accountability.

Singapore launches new initiatives to strengthen artificial intelligence and data governance 

During the Singapore Data Festival 2026, the Infocomm Media Development Authority announced
several initiatives aimed at enhancing the country's framework for Artificial Intelligence and data
governance. These include the introduction of the Digital Twin for Enterprises Playbook, new Advisory
Guidelines on the Use of Personal Data in Generative Artificial Intelligence, and Artificial Intelligence
Transparency Guidelines featuring an Artificial Intelligence Information Card to improve transparency
for users. The initiatives also promote greater regional collaboration on Artificial Intelligence governance
and cross-border data flows in preparation for Singapore's Association of Southeast Asian Nations
Chairmanship in 2027. Collectively, these measures seek to strengthen data protection, responsible
Artificial Intelligence deployment, transparency, and digital innovation while supporting business
growth and public trust in emerging technologies. 
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Aviation 

Capital Market 

Federal Aviation Administration proposes new framework for commercial supersonic flights 

The Federal Aviation Administration has proposed a new regulatory framework that could pave the way
for the return of commercial supersonic flights over land in the United States. The proposal would replace
the long-standing prohibition on civil flights exceeding Mach 1 with a performance-based standard
requiring aircraft to maintain sonic boom overpressure below 0.11 pound per square foot. Operators
would be required to demonstrate compliance through methods approved by the Federal Aviation
Administration before receiving operational approval. The proposal reflects advancements in supersonic
aviation technology, noise mitigation, and regulatory innovation, while continuing to require
compliance with existing airworthiness, airport, and operational safety standards.

American Bankers Association supports proposal to revise large accelerated filer thresholds 

The American Bankers Association has endorsed the Securities and Exchange Commission's proposal
to modernise the regulatory framework governing large accelerated filers. The proposal seeks to
increase the public float threshold from 700 million United States Dollars to 2 billion United States
Dollars, simplify filer classifications, and extend scaled disclosure benefits to all non-large accelerated
filers. It also proposes exempting eligible companies from the requirement for an auditor's attestation of
internal control over financial reporting. The American Bankers Association believes these reforms
would reduce regulatory compliance costs, particularly for community banks, while ensuring that
reporting obligations remain proportionate to the size and complexity of listed companies.

Securities and Exchange Commission proposes optional semiannual reporting for public companies 

The Securities and Exchange Commission has proposed amendments that would permit domestic public
companies to choose semiannual reporting instead of the existing quarterly reporting system. The
proposal introduces Form 10-S, allowing eligible companies to submit interim financial information every
six months while retaining the option of continuing quarterly reporting. The proposed reforms are
intended to reduce compliance costs, administrative burdens, and reporting expenses for listed entities.
However, companies considering the new framework will need to assess its potential impact on investor
engagement, capital raising, financial disclosure, and existing contractual obligations before electing the
alternative reporting structure. 
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	CASE LAWS
	ARBITRATION
	Supreme Court: Court Deposit of Award Amount Does Not Automatically Stop Interest Liability
	The Supreme Court has observed that a mere deposit of an arbitral award amount in court does not amount to payment or extinguish the award-debtor’s liability to pay interest. Interest liability ceases only when the deposit complies with Order XXI Rule 1 of the Code of Civil Procedure, 1908, and the amount is unconditionally available for withdrawal by the award-holder.

	Delhi High Court: Mere 2-Year delay in arbitral award does not warrant setting aside
	The Delhi High Court held that an arbitral award cannot be set aside solely because it was delivered two years after being reserved. The Court said that delay, by itself, is not a ground for setting aside an award under the Arbitration and Conciliation Act, 1996.


	CIVIL
	Calcutta High Court: Negligence in de-boarding moving train not a ground to deny compensation
	The Calcutta High Court held that a passenger’s negligence while boarding or alighting from a train does not amount to a “self-inflicted injury” barring compensation under Section 124A of the Railways Act, 1989.




	CONSTITUTION
	Supreme Court strikes down Maharashtra rules mandating additives in methanol
	The Supreme Court has struck down Rules 18A and 18B of the Maharashtra Poisons Rules, 1972, which mandated adding bitterant and colourant to methanol sold to non-drug manufacturers, holding in favour of methanol-based product manufacturers who challenged the requirement as affecting the quality and usability of their products.


	CRIMINAL
	Supreme Court: Acquits four in 2001 Odisha murder case
	The Supreme Court has acquitted four persons convicted in the 2001 murder of Dhruba Pradhan in Odisha, holding that the prosecution failed to establish their guilt through direct or circumstantial evidence and that the eyewitness testimony relied upon by the lower courts did not withstand scrutiny.

	Supreme Court Acquits Man in POCSO Case, Says Presumption of Guilt Is Not Absolute
	Deepak In JC Vs. State Govt. Of NCT Delhi, Dated: 17.09.2026, (MANU/SC/1038/2026; 2026 INSC 1008)
	The Supreme Court has acquitted a man convicted under Section 6 of the Protection of Children from Sexual Offences Act, 2012 and Section 363 of the Indian Penal Code, 1860, holding that the statutory presumptions under Sections 29 and 30 of the POCSO Act, 2012 are not absolute. The Court observed that where the accused establishes material inconsistencies, contradictions and lack of corroboration in the prosecution case, the presumption of guilt would no longer remain effective.

	Supreme Court: Bribe given to intermediary alone insufficient to establish public servant's guilt under PC Act
	Bharat Raj Meena Vs. Central Bureau of Investigation, Dated: 16.09.2026, (MANU/SC/1029/2026; 2026 INSC 999)
	The Supreme Court held that merely proving money was exchanged between a complainant and an intermediary invoking a public servant’s name is insufficient to establish that the public servant accepted a bribe.
	14 - 19 Sept 2026



	DEFENSE
	Supreme Court: Entitlement Rules 2008 retain claimant-protective framework for disability pension
	Union Of India & Ors. Vs. Col. Nc Isaac (Retd.), Dated: 15.09.2026, (MANU/SC/1022/2026; 2026 INSC 993)
	The Union of India challenged several orders of the Armed Forces Tribunal and High Courts that granted disability pensions to retired military personnel whose medical boards had classified their conditions as neither attributable to nor aggravated by service. The Supreme Court has observed that the Entitlement Rules 2008 substantially maintain the claimant-protective framework of the Entitlement Rules 1982, preserving the rule that the department bears the primary burden of proof unless a claim is raised more than fifteen years after release. The court dismissed the appeals on delay and merits, while clarifying that courts must give due weight to reasoned Medical Board opinions and that claimants filing after fifteen years bear the burden of proving entitlement.


	DIRECT TAXATION
	Supreme Court: Export quota sale premium not eligible for Section 80HHC deduction
	The Supreme Court has observed that premium received by assessees from the sale of export quotas does not constitute income from exports, as the transaction does not generate foreign exchange. Therefore, such premium cannot be treated as “income from export” for claiming deductions under Section 80HHC of the Income Tax Act, 1961.

	Delhi High Court Flags ITAT’s “Procedural Lapses” in Patanjali Tax Appeals
	The Delhi High Court has criticized the Income Tax Appellate Tribunal (ITAT) for procedural lapses, lack of transparency and undue haste in disposing of seven appeals filed by Patanjali Ayurved Ltd. The Court observed that the ITAT, as the highest fact-finding authority, failed to address the company’s contentions or discuss the issues arising in the appeals.


	FAMILY
	Calcutta High Court:  Mutual Consent Divorce Justifies Quashing S.498A IPC Cruelty Case under HMA
	The Calcutta High Court held that an amicable settlement of matrimonial disputes followed by divorce by mutual consent under Section 13-B of the Hindu Marriage Act, 1955 is a valid ground to exercise inherent powers and quash criminal proceedings under Section 498A IPC.
	14 - 19 Sept 2026


	Calcutta High Court orders return of child to adoptive parents, says he was not abandoned
	The Calcutta High Court has ordered the Child Welfare Committee to return a three-year-old to the couple who had cared for him since shortly after birth, ruling that he was neither an orphan nor abandoned under the Juvenile Justice Act, 2015.


	LAW OF MEDICINE
	P&H High Court:  Illegal search alone doesn't warrant quashing Pre-Natal Diagnostic techniques act complaint
	Renu Deswal Vs. State of Haryana and others, Dated: 15.09.2026, (MANU/PH/6171/2026; 2026:PHHC:130156)
	The Punjab & Haryana High Court has declined to quash a complaint under the Pre-Conception and Pre-Natal Diagnostic Techniques Act, 1994 holding that an officer-led inspection does not vitiate proceedings if the District Appropriate Authority separately sanctions the complaint.


	MOTOR VEHICLE
	Supreme Court: Insurer's Office Location Alone can't Confer Jurisdiction for Claim under MV Act
	The Supreme Court held that under Section 166(2) of the Motor Vehicles Act, 1988, territorial jurisdiction may arise where the claimant carries business, but not merely because the insurer conducts business there. An insurer cannot be treated as a defendant solely to confer jurisdiction.


	PROPERTY
	Supreme Court:  Lessee Cannot Challenge Eviction After Landowner Withdraws Plea
	The Supreme Court held that lessees cannot challenge eviction through a writ petition when the landowner trust’s challenge had already failed and its SLP was withdrawn. The ruling arose from eviction proceedings involving M/s Kishan Chand Foundation Trust in Telangana.
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	NARCOTICS
	Supreme Court: Unexplained 5-Day Delay, S.52A Breach of NDPS Act
	Abdul Rajik Vs. State of M.P., Dated: 16.09.2026, (MANU/SC/1034/2026; 2026 INSC 1001)
	The Supreme Court has set aside the 20-year-old convictions of two persons in an NDPS Act, 1985 case involving alleged possession of commercial quantity of charas, citing failure to establish the chain of custody. The Court noted an unexplained five-day delay in FSL receipt, absence of identifying marks on samples, missing maalkhana exit entry, non-examination of the carrier Constable, and non-compliance with Section 52-A of the NDPS Act, 1985.


	SERVICE
	Supreme Court: No Vested Right to Promotion Under Repealed Rules After Restructuring
	The Supreme Court has observed that "The employee does not acquire any vested right for being considered for promotion in accordance with the repealed rules in view of the policy decision taken by the Government. There is no obligation for the Government to make appointments as per the old rules in the event of restructuring."


	LAND ACQUISITION
	Supreme Court: Appointment Contrary to Recruitment Advertisement Constitutes Fraud on Public
	The Supreme Court upheld the cancellation of an Anganwadi Supervisor’s appointment in Maharashtra, holding that appointment to a public post in disregard of advertised qualifications amounts to fraud on the public.

	Bombay High Court: Unauthorized whatsapp group can't justify compulsory retirement
	Dr. Swapan Garain Vs. Tata Institute of Social Sciences & Ors., Dated: 16.09.2026, (MANU/MH/5880/2026; 2026:BHC-AS:37817-DB)
	The Bombay High Court has quashed a professor’s compulsory retirement, holding that creating an unauthorised WhatsApp group cannot by itself justify removal, even where the group allegedly facilitated placements in exchange for financial considerations.
	14 - 19 Sept 2026



	TRUST AND SOCIETIES
	Gujarat High Court: Waqf board inquiry into religious character not barred by places of Worship Act
	The Gujarat High Court has observed that an inquiry into a shrine’s original religious character does not violate the Places of Worship Act, 1991. It upheld Waqf authorities’ finding that the Patan shrine belongs to the Dawoodi Bohra community and approved its renaming.
	14 - 19 Sept 2026
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	CRIMINAL
	18.09.2026
	The Delhi High Court has directed the Central Bureau of Investigation (CBI) to issue a Red Corner Notice through Interpol to trace an individual accused of making scandalous and derogatory allegations against the judiciary and Indian courts.
	15.09.2026

	The Allahabad High Court has refused anticipatory bail to Railway Protection Force personnel accused in an alleged custodial death, remarking that the “plague of custodial death does not appear to be abating.”
	The Allahabad High Court has asked the Uttar Pradesh Director General of Police to consider mandating audio-video recording of witness statements under Section 180 BNSS, observing that the measure would enhance transparency and fairness in criminal investigations.
	The Kerala High Court has affirmed the Juvenile Justice Board’s decision allowing escorted movement of children in conflict with law for evidence collection in the Karuvatta murder case, involving the alleged killing of a 67-year-old man by his 13-year-old granddaughter and three other minors.
	14.09.2026

	The Punjab and Haryana High Court has quashed charges under Sections 4 and 5 of the Immoral Traffic (Prevention) Act, 1956 against a woman, holding that merely sustaining herself through her own prostitution earnings does not constitute illegal trafficking.
	The Punjab and Haryana High Court have quashed criminal proceedings against a medical device maker and its directors, ruling that “Heart Lung Pack” had not been legally notified as a “drug” under Section 3(b)(iv) in 2010.

	CONTEMPT OF COURT
	15.09.2026
	The Delhi High Court has commenced contempt proceedings against a Tihar Jail Superintendent for allegedly flouting its direction to release an undertrial on parole, observing that the conduct amounted to a blatant misuse of authority.

	CUSTOMS
	14.09.2026
	The Calcutta High Court has held a plea challenging Customs’ classification of imported adult sex toys as prohibited goods maintainable, observing that subjective morality cannot curtail fundamental trade rights merely because an alternative statutory remedy exists.
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	ENVIRONMENT
	16.09.2026
	The Supreme Court has urged the Gujarat High Court to commence Suo motu proceedings to trace victims of the Dahej industrial blast and facilitate compensation under the National Green Tribunal’s ruling, which was subsequently upheld by the apex court.

	PROPERTY
	16.09.2026
	The Madras High Court has ruled that merely withholding support from a father after obtaining his self-acquired property does not entitle him to maintenance under Section 125 CrPC, where he is not reduced to vagrancy or destitution.
	15.09.2026

	The Supreme Court has observed that the exclusive right to catch and take fish is a benefit arising out of land, making the three-year instrument a lease of immovable property subject to compulsory registration and stamp duty under Section 17(1)(d) of the Registration Act, 1908.

	SERVICE
	15.09.2026
	The Madhya Pradesh High Court has affirmed timescale pay benefits for veterinarians on par with Medical Officers and Dental Surgeons, observing that their professional services cannot be undervalued, with such pay involving periodic increments from the minimum to maximum scale.
	14 - 19 Sept 2026


	NOTIFICATION UPDATES
	CENTRAL
	SECURITIES AND EXCHANGE BOARD OF INDIA
	SEBI is extending the Samuhik Prativedan Manch, a technology-based common reporting platform, to members of Clearing Corporations to streamline compliance reporting and reduce redundancy. This initiative aims to enhance operational efficiency and reduce compliance costs for market intermediaries.

	MINISTRY OF FINANCE
	The Income-tax (Fourth Amendment) Rules, 2026, introduced by the Central Board of Direct Taxes, amend various rules within the Income-tax Rules, 2026, including changes to digital signature requirements, sub-rule modifications, and updates to forms for valuer and income-tax practitioner registrations. These amendments aim to streamline processes and update regulatory requirements under the Income-tax Act, 2025.
	UPI transactions remain free for all person-to-person transfers and 96% of merchant transactions, with charges applying only to specified merchant transactions above Rs. 2,000. The framework aims to ensure UPI's sustainability while protecting individuals and small merchants from additional costs.
	The document outlines the procedure for registration of reporting entities and submission of Form No. 98 under rule 160 of the Income-tax Rules, 2026. It details the steps for obtaining an ITDREIN, submitting Form No. 98, correcting inaccuracies, and deleting reports, along with security and archival policies. The notification is effective from mid-September 2026, with previous reporting continuing under earlier rules.

	MINISTRY OF COMMERCE AND INDUSTRY
	The notification exempts low-value export consignments, with a Free-on-Board value not exceeding Rs. 3,00,000, from the requirement of obtaining a Registration-cum-Membership Certificate (RCMC) or Certificate of Registration to promote small value exports through various channels.
	Trade Notice No.: 27/2026-2027, Dated: 14.09.2026, MANU/DGFT/0167/2026

	The Ministry of Commerce and Industry is seeking comments on proposed amendments to the Rules of Origin (Non-Preferential) in the Handbook of Procedures, 2023. The amendments aim to define the criteria for determining the origin of goods for both exports and imports, and outline procedures for obtaining Non-Preferential Certificates of Origin. Stakeholders are invited to review the draft and submit feedback within 15 days.
	Public Notice No.: 30/2026-2027, Dated: 14.09.2026, MANU/DGFT/0166/2026

	The Directorate General of Foreign Trade has extended the deadline for surrendering unutilised TRQ quantities allocated for importing 10 Lakh MT of raw sugar. TRQ holders can now surrender unutilised quantities by the end of September 2026, with a fee of 0.5% of the CIF value. All other conditions from the previous notice remain unchanged.
	Press Information Bureau, Dated: 14.09.2026, MANU/PIBU/1108/2026

	India and MERCOSUR signed the First Additional Protocol to their Preferential Trade Agreement to facilitate electronic Certificates of Origin, promoting paperless trade and modernizing customs procedures. This initiative aims to reduce transaction costs and improve trade efficiency between India and MERCOSUR countries.

	TELECOM REGULATORY AUTHORITY OF INDIA
	Order No.: RG-7/1/(1)/2023-B AND CS (1 AND 3), Dated: 14.09.2026, MANU/TRAI/0122/202

	MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
	Press Information Bureau, Dated: 15.09.2026, MANU/PIBU/1109/2026
	The Department of Consumer Affairs is expanding the network of Government Approved Test Centres (GATCs) to enhance the Legal Metrology verification infrastructure across India. This expansion includes broadening the scope to cover 23 categories of instruments and aligning State GATC Rules with the amended central framework. The initiative aims to improve consumer protection and ease of doing business by enabling technically competent private institutions to supplement State Legal Metrology Departments.
	Notification No.: BS/11/05/2018, Dated: 14.09.2026, MANU/CAFF/0246/2026

	The Bureau of Indian Standards has amended the Hallmarking Regulations, 2018, revising the hallmarking fees for gold and silver articles. The new fees are Rs. 75 per gold article and Rs. 35 per silver article, with minimum consignment fees prescribed for both. These amendments are effective from 14.09.2026, the date of publication of the notification in the Official Gazette.
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	MINISTRY OF LABOUR AND EMPLOYMENT
	Notification No.: SO5109(E), Dated: 17.09.2026, MANU/LABR/0145/2026
	The Ministry of Labour and Employment has set a monthly wage ceiling of Rs. 25,000 for social security benefits under Chapter III of the Code on Social Security, 2020, superseding a previous notification. The revised wage ceiling is effective from 17.09.2026, the date of publication of the notification in the Official Gazette.
	14 - 19 Sept 2026


	STATE
	LAW AND LEGISLATIVE AFFAIRS
	Notification No.: Leg/4/2026-SEC-LAW, Dated: 14.09.2026, MANU/SNMR/0139/2026
	The Manipur Town and Country Planning (Sixth Amendment) Act, 2026, introduces Interim Master Plans, allowing construction and development approvals to proceed for up to eighteen months before final Master Plans are published. This prevents project stagnation for real estate developers, infrastructure promoters, and industrial units. However, projects must align with interim zoning regulations, and stakeholders must participate in the mandatory one-month public objection window to secure timely clearances. Affected entities should immediately review pending land-use applications to leverage this interim approval pathway and ensure strict adherence to the eighteen-month validity timelines.
	Notification No.: 2/13/2026-Leg/L, Dated: 14.09.2026, MANU/SNMR/0141/2026

	The Manipur Goods and Services Tax (Tenth Amendment) Act, 2026, formally permits suppliers to issue post-supply credit notes for discounts, provided the recipient reverses the attributable input tax credit. This aligns state law with recent central amendments, significantly easing compliance for manufacturers, distributors, and retailers managing secondary discounts, volume incentives, and year-end rebates. Finance teams must ensure credit notes are accurately linked to original invoices to avoid litigation. Businesses should immediately update their ERP systems and vendor agreements to automate post-supply discount tracking and ensure seamless input tax credit reversals.
	Notification No.: Leg/2/2026-SEC-LAW, Dated: 14.09.2026, MANU/SNMR/0138/2026

	The Manipur Right to Business and Investment Facilitation Act, 2026, replaces the previous single-window framework with a risk-calibrated model, granting low- and medium-risk MSMEs deemed approvals and In-Principle Approval Certificates via self-certification, alongside a three-year moratorium on pre-inspections. While this accelerates market entry, it imposes severe penalties, including fines up to ₹5 lakh and operational bans, for false declarations. Corporate compliance teams must rigorously assess operational risk scores to avoid regulatory fallout. Businesses should immediately migrate their compliance workflows to the new Unified Business Facilitation Portal and audit their self-certification affidavits.
	Notification No.: 2/3/2026-Leg/L., Dated: 14.09.2026, MANU/SNMR/0140/2026

	The Manipur Fire and Emergency Service Act, 2026, imposes stringent fire safety mandates on commercial, industrial, and institutional property owners. It requires multistoried buildings and special occupancies exceeding 500 square meters to obtain mandatory Fire Safety Certificates, renewable every three to five years. Crucially, designated facilities must appoint a qualified Fire Safety Officer and submit bi-annual compliance maintenance reports, failing which owners face severe penalties or facility closure. Affected entities should immediately initiate the appointment of certified Fire Safety Officers and apply for Fire Safety Certificates to prevent operational disruptions.
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	TAXES
	Notification No.: G.O.(P)No.83/2026/TAXES. Dated: 15.09.2026, MANU/SNKR/0153/2026
	The Kerala Manufacture and Sale of Stamp (Amendment) Rules, 2026, triples the maximum stamp paper sale limit for licensed vendors from ₹1 lakh to ₹3 lakh. This regulatory shift streamlines the execution of medium-value commercial transactions, lease deeds, and financial instruments, eliminating the need for cumbersome government treasury processes or e-stamping workarounds.

	LAW
	Notification No.: L.G.-01-19/2026-7582/Leg., Dated: 15.09.2026, MANU/SNBH/0229/2026
	The Registration (Bihar Amendment) Act, 2026 mandates compulsory registration of any "Conversion Deed" changing agricultural land to commercial use in Bihar. This imposes strict documentation requirements on businesses acquiring such land, rendering unregistered conversions legally vulnerable. Affected entities should formally register all land-use conversion documents immediately.
	14 - 19 Sept 2026


	INTERNATIONAL UPDATES
	AUSTRALIA
	Company And Commercial
	Draft fifth edition of corporate governance principles released for consultation
	The Advisory Group on Corporate Governance has released the draft 5th edition of the Australian Securities Exchange Corporate Governance Principles and Recommendations, proposing updates to Australia's corporate governance framework. The revised draft largely preserves the existing governance structure while simplifying several provisions and reducing duplication with legislative requirements. The familiar "if not, why not" reporting model has been retained, alongside the existing eight governance principles. Subject to final approval by the Australian Securities Exchange Limited Board, the updated framework is expected to apply to financial years commencing on or after 1 July 2027. The proposed reforms seek to encourage practical governance, transparent corporate reporting, and greater flexibility while discouraging a purely check-box compliance approach.

	Tax
	Federal Court confirms strict timing rules for cancelling transferred tax losses
	The Federal Court of Australia has ruled in Evolution Mining Limited v Commissioner of Taxation [2026] Federal Court of Australia 935 that a taxpayer could not validly cancel the transfer of tax losses because the statutory election was made after the legally prescribed timeframe. The dispute centred on the interpretation of Section 707-145 of the Income Tax Assessment Act 1997 (Commonwealth), which regulates the cancellation of transferred tax losses within consolidated corporate groups. The Court concluded that once the statutory deadline had expired, the taxpayer's subsequent election recorded in its tax return could not reverse the earlier transfer. The judgment reinforces the importance of statutory interpretation, legislative purpose, and strict compliance with prescribed timelines when exercising rights under Australia's taxation framework.


	CANADA
	Employment & Labor
	Canada issues guidance on employee training obligations for digital accessibility
	The Employment and Social Development Canada has released new guidance explaining the employee training requirements introduced under the Regulations Amending the Accessible Canada Regulations (Digital Technologies Accessibility Regulations), 2025 made under the Accessible Canada Act, 2019 The guidance clarifies that, from 5 December 2027, federally regulated organisations covered by the Regulations must identify employees involved in the development, maintenance, or procurement of digital technologies and provide them with appropriate accessibility training. While the Regulations do not prescribe a specific training format, organisations are encouraged to adopt effective learning methods such as workshops, webinars, or self-paced programmes. The guidance places significant emphasis on digital accessibility, employee training, regulatory compliance, and the elimination of accessibility barriers in information and communication technologies.
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	Healthcare & Life Sciences
	Supreme Court upholds dosing regimen patent and clarifies medical treatment patentability
	The Supreme Court of Canada has delivered its judgment in Pharmascience Inc. v. Janssen Inc., 2026 Supreme Court of Canada 26, confirming the validity of Janssen's patent relating to a dosing regimen for the schizophrenia treatment paliperidone palmitate. The Court rejected the argument that the patent constituted an unpatentable method of medical treatment, holding instead that the claimed invention satisfied the requirements for patent protection under Canadian law. In reaching its decision, the Court reaffirmed that although the doctrine excluding certain medical treatment methods from patentability continues to exist, it did not apply to the patent in dispute. The judgment provides important guidance on patent eligibility, pharmaceutical innovation, medical treatment claims, and the scope of Canadian patent law.

	Leisure & Tourism
	Ontario Court of Appeal permits international player pooling for regulated online gaming
	The Ontario Court of Appeal, in Reference re iGaming Ontario, has confirmed that Ontario may lawfully allow players within the province to participate in regulated online peer-to-peer gaming with players located outside Canada. The Court held that such arrangements remain consistent with Section 207(1)(a) of the Criminal Code provided that iGaming Ontario continues to conduct and manage the Ontario portion of the gaming scheme. According to the Court, the physical location of all participants is not determinative so long as Ontario retains effective regulatory control over gaming activities offered to residents. The ruling clears the way for the possible introduction of international pooled liquidity, cross-border online gaming, and expanded peer-to-peer gaming markets, subject to future policy decisions and any further judicial proceedings.


	CHINA
	Construction
	China introduces new judicial interpretation to strengthen construction contract dispute resolution
	The Supreme People's Court of the People's Republic of China has issued the Judicial Interpretation (II) on Issues Concerning the Trial of Construction Project Construction Contract Disputes, which came into effect on 30 June 2026. The new interpretation updates the legal framework governing construction contract disputes and seeks to address persistent industry concerns, including affiliation contracting, illegal subcontracting, and breaches of tendering requirements. It also establishes a coordinated enforcement mechanism that connects civil adjudication, administrative enforcement, and criminal oversight, ensuring greater consistency in regulatory action. The reforms are expected to influence construction compliance, contract management, dispute resolution, and overall industry governance by promoting greater accountability and strengthening enforcement standards across the construction sector.
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	Patents
	Thailand and China strengthen cooperation to improve intellectual property enforcement
	The Government of Thailand has approved a draft Memorandum of Understanding with China's market regulatory authority to enhance bilateral cooperation in the enforcement of intellectual property rights. The proposed arrangement provides for greater information sharing, administrative coordination, and capacity building between enforcement authorities but does not create a direct mechanism for rights holders to initiate cross-border enforcement actions. Businesses operating across both jurisdictions are encouraged to strengthen their cross-border intellectual property strategies by securing separate registrations for trademarks and patents in China, maintaining ownership records, and reviewing contractual protections with manufacturers and distributors. The initiative reflects a broader policy commitment to improving intellectual property enforcement, cross-border cooperation, and protection against counterfeit goods, particularly in industries heavily dependent on international trade and electronic commerce.


	JAPAN
	E-Commerce
	Vietnam issues new e-commerce decree affecting foreign investors and digital platforms
	Vietnam has introduced Decree No. 248/2026/ND-CP, which came into force on 1 July 2026, establishing a revised legal framework for electronic commerce that will significantly affect foreign investors and foreign-invested enterprises operating in the country. The Decree expands the licensing regime by introducing new categories of intermediary electronic commerce platforms while imposing additional market access, registration, and operational compliance requirements on foreign platform operators. It also strengthens obligations relating to seller identity verification, consumer protection, tax administration, and market supervision to improve transparency across digital marketplaces. The reforms form part of Vietnam's broader strategy to modernize its electronic commerce sector and create a more robust regulatory environment for cross-border digital business.

	Immigration
	Japan prepares for transition to new training and employment system for foreign workers
	Japan is preparing to replace its long-standing Technical Intern Training Program with a new Training and Employment System, which will become fully operational on 1 April 2027 pursuant to Act No. 60 of 2024, amending the Immigration Control and Refugee Recognition Act and the Act on the Proper Implementation of Technical Intern Training for Foreign Nationals and the Protection of Technical Intern Trainees. Unlike the previous framework, which primarily focused on international skills transfer, the new system is designed to address labour shortages while promoting human resource development and long-term workforce stability. Businesses employing or planning to recruit foreign workers are expected to review their existing employment practices and prepare for the revised regulatory framework, which seeks to balance workforce development, career progression, and labour market needs through a more transparent and structured immigration system.
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	MALAYSIA
	Company & Commercial
	Federal Court clarifies when company directors can also qualify as employees
	The Federal Court of Malaysia, in Acexide Technology Sdn Bhd & Anor v Chang Heng Keong & Anor [2026] CLJU 2221, has delivered an important judgment clarifying the circumstances in which a company director may simultaneously hold the status of an employee. The Court reaffirmed that occupying both positions is legally permissible while explaining how the Companies Act 2016 and the Industrial Relations Act 1967 should be interpreted together. The dispute arose after two directors were removed from the company and subsequently pursued claims alleging unfair dismissal under Section 20 of the Industrial Relations Act 1967. The ruling provides significant guidance on dual capacity employment, director-employee relationships, corporate governance, and the legal rights available to directors who also perform employment functions within a company.

	Competition & Antitrust
	Malaysia approves major reforms to strengthen competition law framework
	The Dewan Rakyat has passed the Competition (Amendment) Bill 2026 and the Competition Commission (Amendment) Bill 2026, introducing significant reforms to Malaysia's competition law regime. The amendments expand the scope of the Competition Act 2010 by extending its application from commercial activities to commercial or economic activities, while also removing the distinction between horizontal agreements and vertical agreements in relation to anti-competitive conduct. The legislation further strengthens the investigative and enforcement powers of the competition regulator and broadens procedural safeguards and appeal mechanisms. In addition, the amendments propose renaming the regulator as the Malaysia Competition Commission, reflecting a wider effort to enhance competition enforcement, institutional governance, and market regulation across the country.

	Artificial Intelligence
	Malaysia proposes comprehensive artificial intelligence governance legislation
	Malaysia's National Artificial Intelligence Office has released a public consultation paper proposing a new Artificial Intelligence Governance Bill, marking the country's first dedicated legislative framework for regulating Artificial Intelligence systems. The proposed Bill adopts a risk-based regulatory approach and would apply throughout the lifecycle of Artificial Intelligence systems developed, deployed, or used within Malaysia, including certain systems operated by foreign entities. The framework introduces guiding principles centred on human dignity, transparency, accountability, safe and secure use, and data governance, while imposing obligations proportionate to the level of risk associated with each Artificial Intelligence system. The proposal represents a significant step towards establishing a structured legal framework for Artificial Intelligence governance, responsible innovation, and regulatory oversight as Malaysia advances its long-term digital strategy.
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	SINGAPORE
	Arbitration & Alternative Dispute Resolution
	High Court reinforces limited judicial interference in arbitral awards
	The General Division of the High Court of Singapore, in JXC Pte Ltd v Thye Chuan Engineering Construction Co Ltd [2026] SGHC 100, has reaffirmed Singapore's strong non-interventionist approach towards arbitral awards. The Court dismissed an application seeking to set aside an arbitral award on the ground of breach of natural justice, holding that the arbitral tribunal was entitled to consider invoices issued to a related company where the parties had treated the entities interchangeably during project execution. The judgment emphasizes that courts will not interfere with arbitral decisions merely because parties disagree with the tribunal's factual findings. The ruling strengthens confidence in arbitration, party conduct, construction disputes, and the principle of finality of arbitral awards, while recognizing the practical realities of complex commercial projects.

	Information Technology & Data Protection
	Singapore launches new initiatives to strengthen artificial intelligence and data governance
	During the Singapore Data Festival 2026, the Infocomm Media Development Authority announced several initiatives aimed at enhancing the country's framework for Artificial Intelligence and data governance. These include the introduction of the Digital Twin for Enterprises Playbook, new Advisory Guidelines on the Use of Personal Data in Generative Artificial Intelligence, and Artificial Intelligence Transparency Guidelines featuring an Artificial Intelligence Information Card to improve transparency for users. The initiatives also promote greater regional collaboration on Artificial Intelligence governance and cross-border data flows in preparation for Singapore's Association of Southeast Asian Nations Chairmanship in 2027. Collectively, these measures seek to strengthen data protection, responsible Artificial Intelligence deployment, transparency, and digital innovation while supporting business growth and public trust in emerging technologies.

	Arbitration & Alternative Dispute Resolution
	Court directs Securities and Exchange Commission to reconsider arbitration rule petition
	The United States Court of Appeals has ruled that the Securities and Exchange Commission acted arbitrarily in rejecting a petition seeking the withdrawal of certain Financial Industry Regulatory Authority arbitration rules. The dispute involved a broker-dealer challenging Financial Industry Regulatory Authority Rule 2268, Financial Industry Regulatory Authority Rule 12200, and Financial Industry Regulatory Authority Rule 12204, arguing that they conflicted with the Federal Arbitration Act. The Court held that the Securities and Exchange Commission failed to provide a reasoned explanation addressing the substance of the petition, thereby falling short of the requirements under the Administrative Procedure Act, 1946 While the Court did not invalidate the existing rules, it directed the regulator to reconsider the matter through a proper decision-making process, reinforcing the importance of reasoned administrative action, arbitration, and regulatory accountability.
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	Aviation
	Federal Aviation Administration proposes new framework for commercial supersonic flights
	Capital Market
	American Bankers Association supports proposal to revise large accelerated filer thresholds
	Securities and Exchange Commission proposes optional semiannual reporting for public companies
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